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In this 1992 matte r-pleadings have been comnpleted
oh 21st May,1992, but thereafter the matter had not come up,

NS [

on the last two occasions, learned COmsel for the petitioners
y\}m absent and in view of this, on 4-12-1997, the matter was
Yf‘f‘mfi}‘:ecli for peremptory hearing to teday. 'J.‘oday, the leamed
Counsel for the petiticners is also absent.Learned Senior
i<::or=;wmz‘»ell., Shed aswind Kumar Mishra, appearing on behalf of the
‘r‘ReSpondents is present, He has submitted 1E:hat the applicatim

yhas become infructuous,

| ‘We have heard the learned Senior Counsel appearing
cn behalf of the Respondents and pe rusedgthe records, We
feel that the application must fail for tl%ae followving

 reasons;

1) This application has been'fj.led‘ by the
threé Unions, viz., National , Federation of
pPostal Employees 'representeci through its
Circle Secretary, Pede ration of National

Postal Organisation rEpreserfted through
its Circle Secretary and Bharatija Postal
Employees Federation represented through
its Diviuional Secretary;

Undefclause- (b) of sié.b-rule (5) of
Rule 4 of C,A, T, (ProcedureiRules,I%'Z,
permission can be given to several
applicants to jointly pursue a cause of
action,But the above clause {lays down that :
such permission may also bg granted to an

| Asscciation representing the persons desirous

L U ~ xof jolning in an Origipal Application,provided
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“We do agree that public interest does

Obse rved as follows s~

require that the administration has to
be maintained smoothly and efficiently,
But that dees not mean that it is open

[

| A .

! [ to this Tribunal constituted for a
! g specific purpose under the A:t to
| :

l
4
|

entertain any complaint from any citigen

i @s a public 1Interest Litigation®,

; ! 3. It has been submitted by the learned
Senior Counse] Mr, Mishra, appearing on
behalf of the Respondents that afte_r'
reconsideration of the entire matter the

Respondents have gone back to the earlier

system of worf:ing of the R.EM.S. In this

1 g Connection, leamed Senior %Counsel has

j referred to two orders dateé:l 25-1-1992

| and 3-10-1992 1in which :evi;sed guidelines
have been issued.In view of;fthis, it is
submitted by the learned Se%nior Counse]

bhat the Application has be%cme infructuous,

In consideration of the above,we ihold that the
applicaticn is not maintainable amd is als ¢ without any

merit and therefore, the same is re jected ut under the

c;:.rcunstances no order -as to costs,
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